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.Applicant. 
(,By Advocate' Shri K. Venkatraman) 

V e r StI 

FmpioyeesStat.e Tnsirance 	rporetion 
through it.s flirect.or Senaral 
Panchdeep Rhavan 
Kotla Road. New flelhi-7 

2. 	Pr. I.N. Mohant.v 
Medical Stjnerintendent. 
FSTf Hospital, Okhla;  New flelh 

P. spondents 

0 P D E P (ORAL) 

The short point. involved in this case pertains to 

the 	transfer of the appi I cant ordered by the P1 rector 

srea' Of FST.2 	.Tcnsel for anpi Icant. contends that. the 

21il000. 	ct.andlna Tommi'tt.ae. FSIC, who is the superior 

aut.hnri't.y to the P1 rector Generci 	FSTC, has passed an 

order holding in abeyance the transfer order oF the 

applicant, 	nwever ;  the same Is not, being implemented or 

comni led with by the Fl rec;t.or General., EPIC. 	Counsel 

not, been able to convince me as to how the matter, which 

hs 	not reached fins lity within the Department ;  cn be 

agitated before me. He has also not. been able to produce 

ee-ta ion 	hi oh he may have filed he fore the 

Stood I 	oim t.t.se with 	reaard 	 the. 

non--implementation of his orders. 

2. 	Under the ci rcumst.ances. counsel for appl icant, 

w 	n. 	w t Ih d r a w the net ton 	P r-,  r m -1 A 1 nin is 	arante' 



(2) 

However, he will be free to agit.ate the matter as per 

1 w. rt 	and instructions on thp stihjct. if ggrivd, 

( S. K. Naik ) 
Member (A) 

/siini 1/ 




